
[ 3418 ]HIGH COURT FOR THE STATE OF TELANGANA
AT HYOERABAD

WEDNESDAY, THE TWENTY SEVENTH DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CH]EF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUST]CE J SREENIVAS RAO

WRIT APPEAL NO: 1338 OF 2024

writ Appeal under crause 15 of the Letters patent Appear preferred against
the order dated 1910312024 in w.p.No. z12o ot 2024 on the fire of the High court.
Between:

1 Krishna, S/o. Ramlu. Aoed. about ^54^years, No.14_7_165, opp. GaneshTemple, Chudibazar, Hyd6rabad- SOOO1 2'.
Dharmender, S/o. Hanumanth Rao. Aged About. 52 years, Occ. Govt,Servant, Secretarv of harijan se_v^ak mindaii,-nyo.f +_z_f os;-;pp. Gr;;;liTemple, Chudibazir, Hyderibad- 500012

...APPELLANTS/RESpONDENT No.5 & 6

AND

lVlarwadi Hindi Vidyalava, A S_ociety Registered Vide No.20 of 1952, Havinqoffice At 14-7-1toi1, eegum Bi;i, t-jt_d"-;6; 'r^s 
: RA. ;y tG $#i;.;Sri San{eep Saboo, S/O"Sri namviias'SaOoolig"JAOotlt SO years, OcC.'Doctor, RtiO. 3-S-14413, Eden, Ramkote, gyOera6iO, i.S.

...RESPONDENT/RESPONDENT/WRIT PETITIONER

2 lll9_1:1" of Telangana, Rep. by the principat Secretary, Municipat
Admtnistration Urban Department Dept, Se'cretariat, Hyil'e ra bad.'3 9reater. Hyderabad rvunicipar corporbtion, Rup ov it. bommiiiioner rant
Bund, Hyderabad4 I!"99p:!V comm,issioner, Greater Hyderabad Municipal Corporation Circte

_ l_\.o. t-4, Goshamahal, Abids, Hyderabad District.5. The.Asst city Pranner, Greater'Hyderabad Municipar corporation circre
_ No l+,Goshamahal, Abids Hydeiabad District.6 lg1g,l Sevak Mandati, rep by its S_ecretary, R/o. .14-7_16b, Opp. Ganesh

I emple' chudi bazar' Hvderabad- uooo"...*=TToNDENTS/RESpoNDENTS
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lA NO: 3 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in suppo( of the petition, the High court may be pleased to



Suspend the Operation of the Order dt 19 03'2024 in W P No 712A of 2O24 ' in

the interest of justice, pending disposal of the above writ petition'

Counsel for the Appellants: SRI M'AMARDEEP CHANDRA

;;;;;;i i., in" nllp.ndent No'1: M/s' D'PADMAVATHI

il;;;ii"i in. n""bonu"ni u"'z' cP FoR MPcL ADMN & URBAN DEV

counsel for the Respo"a".i rtr"t's io s' snt K'SIDDHARATH RAo' sc FoR
GHMC

Counsel for the ResPondent No'6: -

The Court made the following: JUDGMENT
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENTVA S RAO

WRIT APPEAL No. 133a of 2024

JUDGMENT: per the Hon,bte the Chrcf Just*e Arok Aradhe)

Mr. M.Amardeep Chandra, learned counsel for the

appellants.

Ms. D.Padmavathi, learned counsel for the

respondent No. 1.

2. Learned counsel for the appellants seeks leave of this

Court to withdrau, the writ appeal with the liberty to the

appellaats to lile a fresh writ appeal.

3. The writ appeal is, therefore, dismissed as withdrawn

with the liberty to the appellants to file a fresh writ appeal

against the order dated 19.03.2024 passed in W.p.No.7120

of2024, ifso advised.
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Miscellaneous applications pending' if any' rshall

stand closed. However, there shalt be no order as to ccsts'
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HIGH COURT

DATED:2711112024

JDGMENT

WA.No.1338 of 2024

DISMISSING THE WRIT PETITION
AS WITHDRAWN WITHOUT COSTS.
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